
OPEN COURT 
CENTRAL ADMINIS·TR-ATIVH TIHBUNAL 

ALLAHABAD BENCH-: ALLAHABAD 

ORTGTNAL APPLICATION N0.371 OF 2001 
ALLAHABAD THIS THE 16TH DAY OF F.ebruary, 2D09 

·HON'BLE MR. JUSTICE A. ·K. YOG, MEMBER-J 
.HON' .BLE MEL S~ .N~ SBIJ.KLA., MEMBER-A 

Mahabir Prasad Son of Shri Chheda Lal, 
Aged ab.out 47 years R/o II/21 CIRG Campus, 
Central Tn s't L't.ut.e for 'Re s ea r ch on 'Coa t s 
.(C.I.R •. G.} Makhdo.om, P.D. Eaz ah Mathura . 

• • • Applicant 

By Advocates: Shri Azad Rai 
Shri K_P_ Singh 

Versus 

1. Union of India 
through S.ecretary, 
Ministry of Agriculture, 
New Delhi. 

2. ·secretary 
Indian Council .o f Agricultural Res.ear.ch, 
(I.C.A.R.) Krishi Bhawan, 
New Delhi. 

3. -Director, C.I.~.G. -Makhdoom, 
P.O. F-ar.ah, District-Mathura. 

4. Deputy Secretary (A) 
I.C. A. R. New Delhi. 

_ _ _ _ _ _ _ Respondents 

By Advocates: Shri N. P. Singh 
Shri B.B. Sirohi 

0 .RD E .R 

DELIVEBED BY JUSTICE A~ JC YOG., MEMBER-J 

L Heard .Shri K-P- .Singh, Advocat;e .on behalf of 

applicant. Statement made at Bar that Shri N. P. Singh 

Advo.cat.e1 whose name .app.ear.s as .counsel for the 

re sponderrt.s , is now not conducting the .cas.e, and it 

ha.s already be.en transf.err.ed to .an.other .coun s.e L, Shri 

B. B. Sirohi Advo.cate appears .on behalf o f Respondent 

no. 3_ He has sent illnes.s s Li.p., This is an old .case_ 

~/ 
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Order sheet shows that case has been repe.atedJ.y- 

practically with.out br.eak-a.dj.ourne.d .several .on 

.occasions on this gr.oun.d or the like .q round , We 

proc.e.ed t.o decide OA .on me r i.t., Perused the pl.eadings 

an<l the d0euments annexed therewith. 

2. Applicant has f ile.d above 01 A1 with a prayer to 

.qua.sh .order .dated 3L.OL2.0.0l/Ann.exure-1 by means .of 

which his r.equ.est for revis.ed pay .scale has b.een 

r.ej ecr.ed., Accor.ding t.o thi.s impugned .order has been 

d.eni.ed the benefits of r.evis.ed pay .scal.e on th.e .ground 

that he was .appointed .on the p.o.st .o f .S.eni.or Computer 

in the pre revis.e.d {pay s.ca Le .of Rs1 330-5.6.0) and which 

offer he accepted in that .s.ca Le , 

not prima f.acie st.and t.o rea son , 

This r.ea.s.onin.g does 

If scale is revised 

in future., 

incumbents. 

benefit .ought to accrue t.o existin.g 

Respondent authoriti.es have .di.sclos.ed n.o 

.ground/material {in the impugned o rde r ) t.o deny it to 

the ApplicanL The impugned .order how.ever., ref.er.s to 

'Fiv.e Yearly As.se.s.sment .Sy.stem' only and n.ot t.o 

revised pay .scale. 

--------- 

3. From the plea.din.gs in the OA .and the .documents 

annexed therewith .(particularly compilation II)., it Ls 

clear that the .applicant ha.s .already .approached 

concerned .authoriti.es for r.edr.ess.al .of his gri.evanc.e 

on various counts- In thi.s .c.onnection., we may ref.er 

to his r.epr.es.ent.ation daz.ed 9.9.1993/Annexure-12., 

5.10.1999/Annex.ure-17. 22. 4. 199.6/Ann.exur.e-14., .arid 

Impugned order/s .d.o n.ot refer th.e sp.ecific t.o 
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g.rievance of the applicant-m.entioned in the s.a.Ld, 

repr.esentat Lon.s. ~ 

4. In view of above discussion, impugned order 

cannot he .suat.a.i.ned , The impugned order dated 

3.0 . .0 L 2 0.0 l Ls hereby .se.t. .as.i.da with a d i.r.ecz.i.on t;o the 

applicant f i.Le compr.ehens i v.e point .wis.e to .a 

representation raisin.g h i.s .gri,evan.c.e intelli.gibly 

within six w.e.eks fr.om today .a Loriq with certifi,ed copy 

of this order before respondent no_2/S.ecr.etary., Indian 

Council .o f Agriculture Re.s.earch., New Delhi., who Ls 

dir.e.cted to decide the said repr.es.entation., provided 

r.epr.e.s.entati.on is f il.ed .as .stipulated/ contemplated 

above., within two months of re.c.eipt of r ep re.serrt.az Lon 

~ref.erred to above) by pa.ssin.g a r.eason.ed./sp.eaking 

order in accordance with law .ex.ercising unfetter.ed 

-dis-c:r;-eti-on since we have not; erit.e r-ed into th-e merits 

of t.he issues raised in the DA. 

5_ stands all.owed subject .above to OA 

directio1s / observa_Uons. 

~'=-~---~ 
Mefaj_:z 

No -Costs. 

JJ//;f_ 
Me:mber-J 

/ns/ 


